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PER: DR. SUVENDU KUMAR PATI 

 

Appellant is absent.  None appeared on behalf of appellant.  Learned 

Authorised Representative is present.  Perused the orders.  It is observed 

that after the matter has been relisted for fresh hearing on 20.08.2019  no 

one is representing appellant, though adjournments were sought at times 

on behalf of the appellant even on the ground that appellant was 
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contemplating to settle the dispute under the Sabka Vishwas (Legacy 

Dispute Resolution) Scheme, 2019.   Order dated 13.02.2020 reveals that 

appellant had not engaged Learned Advocate/Counsel-in-appearance to 

pursue its case, for which direction was given by the Bench for necessary 

compliance of its representation by way of vakalatnama/authorisation on 

the next date of hearing i.e. on 23.03.2020.  Appellant remained absent on 

that day too for which Respondent-Department was directed to serve notice 

on the appellant.  Today also no one appeared on behalf of it.  It seems 

that the appellant is no more interested to proceed further in this appeal.   

 

2. Hence, the appeal is dismissed for default and non-prosecution under 

Rule 20 of the CESTAT (Procedure) Rules, 1982.   

         
(Pronounced in the open court) 
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